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CENTRAL A14INISTRATIVE TRIWNAL 
GUWAHATI DENCH 

O L  No 

'. . 	•• 	• . . . . . .. Applicant(s) 
-Versus- 

• 9•o(' 	 i • . . . Respondent(s) 

. 	. 	. 	• 	. 	Advocates for Applicant(s). 

*( 	 Advocates for Respondent(s) ' 

• 	- - 	fTieNs CO De - 
—: —: ::i ci:;_ I 	 I 

1 19-11-96 	Learned counsel 	r.A.Ahrnd 

for the applicant. Mr.S,Al 	Sr 

to for the resTonder)ts. 
' Od WUbh 	tifl4 

of Rs.  
1'h15 aplicatIon has been made  

(1Cposted vide 3. , for nonrimernentaton of order 
IPO/2,D No dated 24-9-1994 in O.A. No.30/1993 
D4ted  

• 
repec 	of 	duitiona1 House 

Or, 	V/1  AqW7, 

ert Allowance at the rate 	f 10% 

/ d afotber reliefs as stated 

Issue notice on the respondents 
why this application, 	hcl3 not be 

I a 	 S 	 • 	• 	a 	* • 
admitted 

• 	a 	a 	
a *' .' a 	List for show cauae .ad con- 

sideratjon of 	drnissjon on 

- 
31-12-96, 

: 	
• 	 • 	 % 	

1•ir__i_ 	- 

. 	a-62)9 ' im 
a 	a 	a 	5 	• 	• 	a 	a. 	e 	. Member .1 	* 	• 	4 	5 	• 	a 	'- 	 - -. 

,i 31.12.9p 	 Learned counsel Mr A. Ahmed for 

the applicant. Learned Sr. C.G.S.C. Mr S. 

1 '1 	 Mi 	for 	the 	respondents. 	Show cause has  4- - 
not been submitted. 

I.  
Heard the counsel of the parties 

for adissibn. 2 Mr. Ahmed submits that the Vi 
applicants have common cause and reliefs 

and they may be allowed to join in t.his[ 

, 	single application under Ru].e 4(5)(a) 	ofj 

the 	Central 	Administrative 	Thibunall 
(Prcedue) 	uls, 	1987. 	Since 	th1 

conditions mentioned in the aforesaid rul 



ç.A.No.2/96 
 

S 	 • 	I 	 S 	 S 	 I 	 S 	 S 	1j1 . 	s 	S 	S 	 S 	 I 	 S 	 S 	 S 	S 	 S 

115 	 3C).:VJP, 	 s 	a • 	• 	• 	• 	' 

are fulfilled the applicants are allowed 

• 	 • 	. 	. 	. 	. 	' 

 

to join in this'sngre app1ication. 
t - 	..- .-.. 	. 	 - 	 •VV 	 — 

.o.tents of the 
• 	

/ 9; 	
1 	

application and the reliefs sought. The 

4it 

	

	i, application is admitted. Issue notice 

on the respondents by registered post. 

V 	 List for 	itten statement and 

V 	 ' 2- . 
7 	

,further orders on 11.2.1997. 

4 	 ' 

A 1- 	 4AHTh) 
H'1i.i I i'AHAVU3 	 Memie 

.••)• 1. 71 	V  
7: 	 • 

• 	• 	. 	 :: 	

' 

— 	( .. ) i ri. C) £ £q qA 	. . . , • • 	• • 	• 	• 	5 	 .. I • S 

• 	 l'2.2.97 I 	.VMr1•.Alx,$r.C.G.S.0 seeks one 
V. 	 V 	ft 

month time to file written state- 
S 	 7 	 5 	 5 	 5 	 5 	 5 	5 	 5 	 5 	 5 	 5 	 . 	S 	 I 	 • 	 • 	• 

) 	 ' 	 1 rnent. 

Adjourned for written statemen, 

hnd futthe1 orers 4 on12.3.97. 

g CZec 
to - 

Member 

V 	

' 	
: 

12.3.97 	Mr A.hmed for the applicants. 
'None for the respondents. 

Service report awaited. Writt. 

• 	
:

1pen, statement has not been 	 tted.  

V 	•-L7 List for written statement 
V 	

' 1and further orders on 9.4.97. 	V  

• 	 I 	Merk 
1) 	9c, 	ç4'A C/)1 k~.

pq 
SAA —' 	 k .. 

) 	 • 	

. 

9 	
V 	

9.4.97 	Mr A.Ahmed for the applicant 

• Mr S.Ali,learned. 	 seeks 

] 	 1 month further time to file writ 

)J c  

V S 

	 Meá 

13~ 	
P9 Kom 

en statement. 

List for written statement 

and further orders on 14.5.1997. 



:J 

7\tC 	 724 

,.' 

14.5.97 	Mr A.Ahmod for the appliCart. 

Mr .Mi ,learned 5r'.C.G. S.0 for the 

respondents. 

No written st atement-hai been 

submitted. 

List for hearing on 11.6.97. 

Member 

P9 

10.6.97 	Heard the learned counsel 

(Kohima) for the parties. Hearing conclud-

ed. Judgment delivered in open 

court contained in separa 

sheets and kept in the record. 

The, application is 

disposed of. No order as to 

costs. 

O/-tv 
i 

j/VOf 
Neil 

I  ~1~ 
Vice-Chairman 

Y~ 
	 nkm 

11 

-i 
IIJ 
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IN THE CEN1AL AL1IISThATIVE ThThUNAL 	----- . 

CUWAFIATII3LNCII 

Original Appiicon No 	6/96 ind ser1e 

te of dGcison 	This tho 1Ot 	day oiJune 1997 
(AT KOIiIMA) 

'The I-Ion'bie Mr JUSL1CO D.N.Baruah, Vicp-Charrnan 

She Hon'ble Mr G L. Sanglyine, Admitistrative Mertep' 

• 

• 	 . 

.• 	 '-. 
. . 	 . 

. 	
. 	 _I 

.• 

.i. Original Application No.2tb of i99b 	. . 

• Shri Rain Bachan and i4 others 	. 	 . - 	....Applicants 

• By Advocate Mr A. I.hined 	.. . 	 . 	 . 

- 

- 	 -versUs-  
- 	

. Union of 	lraia 	r.d, others 	.. 	. 	 0 - 	 .... Respondonts 	. 

.y Advocate L1r S., Mi,. Sr. C.G.S:C. 

2. 	Original.Application No.28 oL- 1:996;  
- Shri Norr.al Chardta Das and 55.other ....Appiicants 
By Advocate Mr A. Ahmed 

-versus- 

Union of India and others 	. ....Reondents -. 

• By Advocate 	4c S.-Mi, 	Sr. c.s,c.: 

.3.Original Appiicaticn No.27ot 1996 
hri D.P. Bh 	chrjee and 31 Qthers . 	 ....Applicants 

By Advocate t'r A. Ahmed 

- 	 -vqrsus- 
t\ 

 

\ Union 'ot India and, others 	- I 	. 	 . ....Repondnts 
- 	

' 	
- By Advocate Mr S. Au, 	r. C.G.SC. 	- 

-4. 	Orignai ApplicaiOriNo.1,of 	I .. 	 • 	 . 

' Stri han 	Krishan Mazurrar and 24 others ... .Applicarits 
•. By Advocate Mr A. 	/thrnd 	. 

-versus- 	- 

Union of india and others 	1 
. . Respondents 

By Advocate Mr S. Au, Sr. 	C G 

5 	Original App1cation No.14 ot. 199? - 

- 	 . Shni 3atin ChándrKaljta a.19 	th;rs ....Applicants 
By Ac1vocte Mr A. Nire6 

. 	 . 	 . -vcrsus- 

- Union of 1ndia anJ, .others 	.. . 	 .. 
. Resondcnt 

• liv Advocate Mr S. 	All, 	Sr. 	C.G.S.C.. 
. .. 	 •, 	 • 	 . 	 , 	 . 	

0 

-• 

., I , 	-' 	. 	- 	 .• 	. 

•. 	 - 	 . 

• 

0• 

0 -- 	 • 	 . 	 . 	 • 
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7 6. oriina1ppicationNo.91t9 	: 	

• 

Shri Daniel $angii 	and bl ohêr 	1 
•..,..Applicants 

by Advocate Mr S. Sarina and' Mr B. Mcha. 

-versus- 

.RespondefltS 
Union oL.India and others 	

. 

By Advocate Mr G. Sarn', Addi. C.G.S.C. 

7. Original Application No.87.Of 1996 

Shri C.T. Balachandran and.321o.herS 	
•.....Appiicants 

By Advocate Mr S. Sarwa and Mr B. Mehta 

/ '\\ 	Union ot 	Ind'ia ai.3 othe 	
•...... Respondeflts 

y Advocate Mr G. Se, ma, Addi. c.c:s.C. 

8. C5ri9xnal App1icaton.No.45 of 1997 

213 
Snri 	i.e. Snashidhaan Nair' arid 9 others 

13y Advocate Mr S. Sarma and Mr &. Mhta 

-vcrsus- 

Union of india and 	thers Respondents 

By Advocate Mr. C. S.rn, Add. C.G.S.C. 

9. Original Application No.197 of 1996 

Shri P.C. Gorge and 	others .Applican.: 

By Advocate Mr S. Sarni .  

-versus- 
'I 

Union of india and others1 	, • .....Respondeflt 

By Advocate Mr,A.K. Chou4mry .ddl. C;G.$.C. 

10. Oricjinal App1icatio1 No.213 ,t '19% 

S 	1iiri;! 	Dy and 8 othi 	• 

by 6dVOCatE. ,Mr A.C. Srrva i. 	Mr 11. Talukdar 

-versus- • •. 	, 

Union 01 	india 'and oters 	 . ........ esponde  

By Advocate 	r 'A.'K. ,Chodhy1 Addi. C.G.S.C. 

•1• 



• 	' 	.: 	 '' 	 . 	 1, 

'' • 

11 	Original 	Application No 190 of 	1996 

1.. 'Nation1 	c(1rtiOit 	of 	It 	orma.tiOfl 	and 
tin9 	IiupJoyoc, 	1)oordar'3h3fl 	Ketidra irpiUctt3 	 n 

N'cjt.iiiQ 	Un 	t , 	 by 	I 	IIIt 
Socretry-I'.RuO... 

Mr 	A, 	[3so;. 	ork 	• Senior ingiflQCLifl9 .2. 	 w 

Astt. 	(Gru,C),..D,D.1i.K.Ohima. 	t 
......Appllcan.tS 

• 	 . 
. 	 By Ad'iocate' Mr 'S 	Srma 	and Mr 	B. 	Mehta 	' 

-versus- 
0 

••• 	 • 	 ', 	 •• 	 : 

Union of 	india dnd çthers 	..RepondentS 

ByAdvocate Mr A.K.ChoudhiryAdd1. 	C'G.S.C. 

12. 	Original 	App1ication No.l91 	of 	1996 

Shti. 	Kedo.lo 	Tep 	and 	16 	others 	.......Applicants 	.1 
By 	Advocate Mr S. 	Srrna 	and 	Mr 	B. 	Mebta 

Union 	ol 	india 	and 	others 	. 	..:...Respodehts 

By 	Advocate 	Mr 	A. ç...oC)pudhury, 	Addi. 	C,G.S.C. 

:1. 	' 	 . fl 	. 	 . 	
• 	 ' 	• .. 	. 

13. 	Original 	App1iation Io.55 	of 	1997 

1. 	Shri 	Ranjan 1<uinar 	Deb, 
Secretary, 	All; India 	R.M.S. 	& 	Mail 
Motor SprvicoEniployOes Union and 

• 
. 	 .32 	others. 	. 	. 

I' 2 	Shri 	Prasen)lt 	D?b, 	S A 	, 	Railway Mail I 
Service 	biinapur Railway 	Station, 
Di'thapur, 	Naa.land- 

.A))liCantS 

13y!dvocate 	1'.,lr, N.. 	'Vr:i kha 
• 

.1-. 	Z•t. 
. 	 / 

0• 	 ' 

-versus- 	• 	•,• 	 . 

Unon of 	India and others .Rs;ondents 

By Advocate Mr C' ,Sarma, 	)ddl C. G.S.0 

-. 	-• 	•. 	 • 	 ;. 	 : • 

14 	Original 	Applicatofl No 	192 of 	1996 

-1.' 	National'Federation 	of 	,Info,rmatio 	. .' 
rici 	i3roadcastino 	Ernplovees,  

1.1.1 	IJ1J 	la(i1Oi 	raqalanu 	Unit, 
recrented 	-unit 	cretcy 	- 	Mc 	K. 	Tc. 

2. 	M 	KQkolo 	Tep; 	Trarrnission 	Execur.ive, 

All 	Ir-idiaIadip, 	Koh'ima, 	Nagaland Appi I 
....... .. . . . 

13y 	hdvocte 	Mr 	S. 	Srina 	and 	Mr 	B. 	Mehta 

X' • - 

Union 	of, 	I ndi'a 	and 	tic- rr,' •iespnfld\tS 	
•0 

l ;UVCUJu 	M 	A. F. 	CtiodIiUrys 	Addi. 	C .G. 	.C. 

J 	 • 	 - 	 • 	 - 1 

- 	0 , 	 . 	 • 	0 	'. 	4 



'T5IITTIIIOTIJ9I/\ 
Shri Jagdamba Mall, 
General Secretary, Civil Audit & Account,s 
Association, and 3U other eitiployeed ot. 
the Qfice of the Accoürtnt General, 
Kohirna, Naaland. 	 ....Applicarts 

t3y Advocate Mr N.N, 'rrikha 

Union ot 1ndia and others 	1 	.... Rerponcients 

By Advocate Mr G. Sarn'3, Addi. C.G.S.C. 

:) ,/'.', #- 

' 	' 	 .ORDCH 

• ••. '•'•.. 	 Date ot decision: 10-6-1997 ..•.-• 

Judgnnt delivered in open court at Kohi 	crcuit 

• 	 1ttin). All the appiications are disposod ot. No order as to 

QIAJIIMAN 

- 



Alm I 
!. 

All the above appflcotions nvo1ve coimon •  questions 

law and similar facts. therefore, we propose. to dispose of 

the applications by this commoorcr. ' 

Facis for tile purpose of dissul of the applications 

The applicants are employees of the (3vertiEnent of 

iia working 1ndi working' in. various departments including 

fcnce Dcpurtment O.A.Nos.266?96, 2G819ii 279196, W971 aç1 

/97 aft Dcicnce Civilian ein1oS'es under the M.nistry of 

Defence, O.A.Nos.91/96, 87/96, 45/0, 17/96 and 28/96 are 

r 

(LII, l)tOy(,.:eS 	ill 	(It' 	St:sidiry 	Intelligence 	flurectu 	l)epr 	inent 	under 

the 	Ministry 	of 	l'tone 	Affairs, 	in 	O.A.No.190/96 	the 	meinLirs 

ofthe 	applicant 	Assoeation 	re 	employees 	didcr 	Doordarshan, 

Ministry 	of 	Information 	and 	I3roadcastng, 	and 	. 	present 	posted 
•;'  

at 	Kohima, 	in rO.A.No.191/96 	the 	applicants 	are 	employees 	of 

the 	Depart merit 	of' 	Census, 	Ministry 	of 	H:ne 	Affairs, 	in 	O.A. 

No.55/97 the upplieants are employees unde 	Raikiay Mall Service 

under 	the 	Ministry- 	of 	çoiunicati, . 	in 	O.A.o. 192/96 	the 

members of thq applicant Union are ernloyecs of All India Rudlo, 

and 	in 	O.A.No.26/97 	the 	applicaiit 	is 	an 	employee 	under 	the 

Comptroller and Auditor 	encral.' 

3. 	All 	the 	applicants 	? 	now 	postei 	n 	various 	parts 

of 	the 	State 	of 	Naland. 	"hey 'are, 	except 	the 	app1int • iii 

('.A. Nn. 	I'h 7, 	tr 	CIa I ni ins 	louse 	cnt 	Allowance 	(HlA 	(Or 

short) at the rate apl ) iiCabh (  10 :lhe employees o 	'13' class c L ii':: 

of the country on the basis of the Office Memorandum No. 11013/2/ 

SG•-E.hll) dated 23.. 1986 issued by the Joint Scretary to the 

Government of india, Mir'tr.y of Finance (Deptt. of expenditure), 

New Delhi, on the grounu that thtes huvc been postec in Nagaland. 



2: 

The President of India issued •i uder dated 8.1.1962 to the 

1fet that te einpyCCS 	i 	I 1)clartmeflt in thengu I tilts 

C 	h 	lO  

and Tuensang Area who werC 
not provided with rent free quartets 

would draw %A at the rate 
1tp1iCLblC to the 	ui 

IR 	
ptOyCCS 01 

l' class cities of the country on the' basis 61 0MN4O.2(22)h
1  

dated 2.. l(3O. 11oweVr, th. duthoritieS denied the sme to 

the emploYeeS 	ioririg the 	ircular 	
13S biUg 

agricvCd some of the omployceS approached this TrbunflI and 

the Tribunal gave direction * to the , auOritIeS 
O py HRA to 

those appliCantS with effec 	
from l8.l986. Being 	issUtiSfC 

wtth the uIoresat W'der j)USStd by this 1'ribunal in O.A.No,420 

of 1989, S.K. Chosh and others -vs- Union of india and othCr 

the rCS1)OfldCUt filed SLP and in due course the Stipreme Court 

dismissed the said St F (Civil ApUi 
Nu.2705 Of 1991) at I trflfl 

the order of this TrIbunal paSSed •n O.A.NO.42( 13) of 198) with 

soìe modil icutior'. NAIC quu 	the 	0ctudflg portion of the 

udgmeUt ot 
the Apex Lourt passed in the above appeal: 

"We 	ee 	no 	ihttrmt'Y 	in 	the 	•fl)Cfl 

No 	error 	wiUi 
of 	the 	'Vribu,I 	under 	appeal. 
the reasoning and the conclusion reached therein. 

Tribunal 
We 	are, 	h 	.owevC 	of the, view that. the 

has 	justifiC 	in 	grunting 	urrars 	of 	House 
not 

'•.• AllowaflC 	to. the 	respondentS 	from 	May 

18, 	1086. 	The , r 	;pondentS 	are 	entitled 	to 	the 

	

October 	1, 	1986 
reors 	only 	with 	effect 	from 

the 	tVth 	Central 
when 	the 	recbumedOti0U ul 

enforced. 	We 	direct 
Pay 	commission 	,ere 

mmmdi' y 	the order of the Tribunal 
accordingly and 

t ht 	cxtCUt. 	1tie 	upeLrt, 	ttiifor, 	dipused 
to 

No costs." 

irotn the 	udlIieflt 	the 	/•pCX 	Court 	(1U9Cd 	above,. .it 	is 	now 

estublisl'-cl 	that 	the 	nJplyCCS 
well 

posted 	in 	Nugthfld 	would 

% 	
) 

- 

I IRA 	us 	iu Jicat ed 	in 	the 	aforesaid 	udIiR:fl1. 

suid 	udgmCn 	relates 	to 	the 	emp1YCCS 	of  dc 

4. 	 e Th  

'lelecomInUIiC ion and Posi t Dcpurtmeflt. Later on, the Civilian 

emip1OYC.S of 	he Defene 	l)epnrtrncflt u 	wii u 	 ,• - - - 

ot th( Other 	1;urtmcnts J .( thc Central Government who were 

not paid l-IR'\, therefore, being aggrieved by the action 01 the 

CS 1)01'Id en t S ....... 

(. 



'1 
respondents in refusing to dive the bncfit of the I IiA in terms 

of the judgnent of the Apex Courl quoted above 1  some employees 

uI)proachcd this Tribunal by hung several ärlginal ppIlc'tms. 

All the applicatiqns were disposçd of by this Tribunal by 3 common 

order dated 22.8.1995. In the said, order thiS Tribunal allowed 

the original applications and directed the respondents to pay 

HRA to those aplicants. The Tribunal, in the afoiesala order, 

among others observed as follows: 

"l.(a) House rent 
rate applictibie io the 'Centl Government 
employees in 'B (B 1-132) class cicies/town 
for the period from 110.1986 or actual date 
of çosting in Nagniand if it is . subsequent 
thereto, as the cuse may be upto 28.2. 1991 
;'nd at 	the rote as llthV l;o Zi1)plial)Ie from 
Li me to ti Inc as from 	. 3..l 991 onurds and 
continue to pay the sam.." V 

. 	 . 

Ihereufter the civilian eniployees of Defence Dcpartincni also 

claimed (IRA on the basis of the sn1d judtnent of the Apc 

Coiirt and circulur dated 23.9.1986 by moving variots applications, 

namely, O.A.No.124/95 and 	O.A.Noj25/95. 	This 'ribuntl 	'uy 	yet 

another common order dated 	21.8, 1995 	passed 	ii. O.A.Nos.124/95 

and 125/95 allowed the applications directing the respondents 

to pay lIRA to the Delunce civiliun. emplo>'ces ';osted in Nagalund 

in 	the 	same 	manlier as ordered 	on 	2.8:1995 	3bovc. These orders 

were, 	however, challenged 	by 	the 	tesponde ts 	befçre the 	Apex 

Court 	and 	th said uppaals 	alonwich 	sçre 	otkr appeals 	were 

disposed 	of 	by the Apex 	Court 	in 	C.A.N.152 	of 199' 	dealing 

with 	Special 	(Duty) AHowanciz 	ind 	ot'er 	allowances. Uowevet 1  

the Apex tourt did not 	make 	i'iiy 	re1cene 	to 	I thA in 	1 he 	orClcr 

LI1 	V2.'2. 1097. ii :foe, 	is 	hc.v. 	setd 	.it 	t.e .:nl)loy. 

posted in Nagnlar.d are Cal ite 	H \. 

5. 	in view of the above lind it the 1in of the /\pex Cowt 

jtidgtii eni 	aid this Tribunal s ordei 	dated 22.8.1995 possed iii 

U. A. Nc s. .18/9 I and ot hers we hold that all the uplicant s in 

iu above original applicatiOnS are entitle I to NRA at the rote 

applicable........ 



 

S 	
- 

4 

...* 	v".' 

_ 

uiplicth1e' to the Cntrl .GoveriintL employees of 'R' cIss 

of ctties and towns for. the period from 1.10.1986 or from the 

actual dute of posting in Ngaiand if the posting is subsequent 

to the sqid 'date, as the case ia.ay be, upto. 28.2.1991 and at the 

rate as may be appimeable from time to time from 1.3.1991 

onwards pnd continue to pay the same till the said notification 

is in force. 

G. 	Acordiim1iy we direct the respondents to pay the 

upplicuiits l  I-IRA us above tind this must be done as early as 

i.ossib1c at any rate witlii a period of three months from the 

date of receipt. of the order 

7. 	In O.A.Nos.91/96, 87/96, 190/96, 191/96 45/97, 192/96, 

97/96 and 55/97, the applicants liuvc alsO claimed 104A.) C(1i1ipCflst1 

Uoii in lieu ci rem fre ac:ccjir,iiiodutiun. 'list' learned counsel 

01 Un; apphcusits subn1 that this Tribunul In O.A.No.48/9 I 

unu others hayc alreuçly grunted such compensation. Mr S. All 

itamneu Sr. C.G.S.C. and Mr C. Sarma, letmrned Addi. C.C.S.C., 

do not dispute the same. 

	

6. 	We hove' gone, through the order dated 2Z.8.1995 passed 

in O.A.No. 18/91 and othe. In the said order this Tribunal, umon 

hers, passtd :the' fotkwing orddr: 

2:(a). Ucene, fee at the rate of 10% 
I moutm4y 	(subict tol 	hem 	it Was 

prescribed at 1 a lesser 	utc 	epè;iding upon 
he extent 	•asic 'pay) 	vitl 	effect froni. 

!7.1987 or atul. :date of posting in Nagalan4 
ti it As sLbftque. n,t thereto 5  as J the case ma$'. 

	

• ' 	, bc, upto 'da'te and 0 ciit1nte. 1  to pay the 	amc' 

	

• 	until the concession is itht 	l,h'drawn or mdIfled 
by the Govrn'nmnt. of .lndo or till rent. free  

on is.,not pros' I ed." 

'['he umuz said judçncut covers the prscnt cases also. Accordingly, 

we huh. that the al)pUctin(s  6re Cut itleci to get the comnpeilsatiori 

i lieu ul rent Iree 	çconudatio'n in the manner indicoted 

	

• 	 I, 	 -- 

I. 

 

V1 

/ 

 



—I _______ 

'u suid 	order. I 

• Accordingly. we 	direct 	'the 	reSpbndents, to 	pa 	to 	the 
ppIicts 	10% compensation 	In lieu 	of rert free accommodation 

as 	aboVe. 	This must 	be 	done, a's 	early, 	as 	possible, 	at 	any 	rate, 
within 	a 	period of 	three 	months 	Irorn 	the 	date 	of 	receipt 	of 
this order. 

AU the applications are 	CCor1ingly dISpscd of. However 1  
considering 	the éntir 	fcs 	and 	cYrcriijstarices of 	the case we 
make no order as to' casts. 	 I 

• EP'i BR 	(A) ..'l 

' -S 

t .y CertIf1.  
--.- 	 " U 1-ue'v4py 

r1ii 	rfTf 

ti. 	. 

- S 	 - 	 - 

( isi:a 

t*I A4iitulcj,1y Prts. 

I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

/ 	
GUWAHATI BENCH 

GUWAHATI 

An Application under Section 1.9-0f the Administrative 
Tribunals Act, 1985. 

0 • A • No. 	
of 1996 

Sri Nomal Chandra Das & Ors. 

Go

• 	 . 

: 	

versus- 

Union of India & Ors. 

...... 	2fldttP. 

I N D E X 

.•--- 	 ..S.• 

Si. No. 	Description of Documents 	 Page No. :;-- 	

-- 	 . 

1 	Application 	
. 	 •1-1,. 

2 	. 	H.R.A. as per.Cjrcular No, 11013/2/ 
86-E-II (B) dtd. 23.9.86 issued by 
the Govt. of India, Ministry of Finance 
(Deptt. of Expenditure), New Delhi 
(Annexure-i). 

2 	Judgemeni and Orderàf O.A. No. 30 of 
1993 dtd. 24.9.93 (Annexure...2). 

3 	Judgement and Order in Clvii Appeal 
No. 2705/91 passed by the Hon'bie 	VT -t-T, Supreme Court (Annexure-3), 

Filed by 

Cl Date 	I,Ii,q 	 • 

• 	Advocate 

I \  j 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GIJ2AHATI BENCH : GUAHATI 

APPLICATION UNDER SECTION 19 OP THE ADMINISTRATIVE 
TRIBUNALS ACT, 1985. 

O.A. NO. 2-hP /l996  

 3190 Nomal Chandra Das Peon 

 1243 A. Deb SGC 

3, 1474 S.K.Biswas UDC 

 1840 A.Roy SK-III 

 2324 A.Bhattacharjee LDC 

 2625 S.Rai Driver 

 2739 T.Mukharjee LDC 

 2752 S.Sarkar LDC 

 2753 T.K.Das LDC 

10, 2671 D.C.Saikja LDC 

 3167 M.Khan Peon 

 3310 D.N.Rai Head Watchman 

 3405 Bahadur Ma1Iato Carpenter 

 3886 L.K.Debnath Carpenter 

 3919 Padam Bahadur Mukadam 

 4030 Depnath Watchman 

 4033 P.C.Shah Mazdoor 

 4314 iKedar Nath Nazdoor 

19, 4394 M.L.Rohidas Mazdoor 

20 4524 Kewal Goala Mazdoor 

• 	21. 4687 Sepani Devi Safaiwali 

22. 4713 Ram Eahadur Cook 

Contd. . .P/2 
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 5039 S.C.Bonja Watchman 

 5213 Lal Mohan Sarma Watchman 

 5215 S.Mahato Mazdoor 

 5216 Narshing Behera Mazdoor 

 5270 D.S.Soner Mazdoor 

 5318 K.B,Chettrj Watchman 

 5319 M.L.Gour Watchman 

 5320 L,B.Raj Watchman 

 5321 H.S.$ubedj Mazdoor 

• 	 32. 5329 Vidya Rai 	• Watchman 

 5429 J.K.Tantj 	 - Mazdoor 

 5748 A.K.Dey Watchman 

35, 5796 R.C.adav Peon 

36. 5797 Amarjeet Domo Safaiwala 

• 	 37. 6040 Rekha Goala Peon 

 6053 Lalta Prasad Mali 

 6059 TJttam Sutadhar LDC 

 802 Utpal Bose LDC 

 8148 P.K.Prasad 
• 	 LDC 

 8149 Rabi Chandra Dey LDC 

 8159 .Choudhury LDC 

 8233 T.13.Das LDC 

 8335 Arun Kr. Mazumdar LDC 

 12270 Ram Pragad Wash Boy/T/Room 
 12271 Ram Chander Tea Maker/T/Room 
 3904 Durga Bahadur Mukadam 

Contd. .P/3 
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49, 1818 B.N.Pancley SK-III 

 4631 Surinder 'Singh Watchman 

 5551 K.Uddin Watchman 

 5922 R.Horikya Watchman 

53 3900 R.Bachan Mazdoor 

 4547 B.Rai Mazdoor 

 5069 M.Lal Mazdoor 

 5180 S.P.Rawat Mazdoor 
157 1 	i S, 	, 

C 3 5 	j 	S. yken 

Now all the applicants are serving in the Office 

of the Area Manager, Canteen Stores Department, 

C.S.D. Depot, Army Supply Road, Dimapur, Nagaland. 

Details of the Apjcants : 

1. Name of the Applicants - T 3190 Nomal Chandra Das, 

Peon & 55 Others. 

ii. Designation & Office 	- Peon, serving in the 

Office of the Area Manager, 

Canteen Stores Department, 

C.S.D., Depot, Army Supply 

Road, Dimapur, Nagaland, 

Particulars of the Respondents 

1. Name and/or Designation - 1. Union of India, 

of the Respondents, 	 represented by the 

Secretary of Defence, 

Govt. of India, 

New Delhi. 

Contd...p/4 
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2. The General Manager, 

Canteen Stores Department, 

Adelphi 119, M.K.Road, 

Mumbal - 400 020 

3, The Regional Manager (East) 

Canteen Stores Department, 

P.O. Satgaon, Narengi, 

Guwahati. 

4. The Area Manager, 

Canteen Stores Department, 

Area Depot, Army Supply Depot Road, 

Dimapur (Naga land). 

	

3. 	Particulars of the Order acainst which this 

Lo plication is made. 

	

1) 	This application is made for non-implementation of 

Scheme of H.R.A. (House Rent Allowances) as per 

Circular No, 11013/2/86-E-II(B) dated 23.9.1986 

issued by the GOVte of India, Ministry of Finance 

(Department of Expenditure), New Delhi. 

ii) This application is also made for non-implementation 

of Scheme of H.R.A. (House Rent Allowances) in terms 

of Judgement and Order passed in O.A. No. 30 of 

1993 by this Hón'ble Tribunal on 24. 9.1993. 

Contd. . .P/5 
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The application is made for non-implementation of 

Scheme of H.R.A. (House Rent Allowances) in terms of 

judgement and order passed in Civil Appeal No. 2705/91 

by the Hon'ble supreme Court. 

4* 	jurisdiction of the Tribunal : 

The applicants further declare that the application 

is within the jurisdiction of the Hon'ble Tribunal. 

5. 	Limitation : 

That the applicants farther declare that the appli-

cation is within the limitation prescribed under section 

21 of the Administrative Tribunals Act, 1985. 

.6. 	Facts of the case g 

The facts of the case in brief are given below : 

6.1. That your humble applicants are all flidian citizens 

as such they are entitled to all the rights and privileges 

guaranteed under the Constitution of India. The applicants 

are all Civilian employees belong to Group C.D. and they 

are serving in the Defence Department Since a long time. 

6.2. That the applicants are Grade-Il, III & IV employees 

Serving in different capacities as Central Govt. Defence 

Civilian Bnployees in Nagaland in the Office of the Area 

Manager, Canteen stores Department, C.S.D. Depot, Army 

.5upply Road, Dimapur, Nagaland. They are serving as UDC, LDC, 

peon, SGC, Driver, stenographer, w/man, Carpenter, Watchman, 

Mazdoor, Safaiwala, Cook, Suptd., Accountant, Mali,K-II & 

III, Wash Boy., Tea maker etc. 

Contd. • .7 
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6.3 	That all the applicants have gt a common 

grievances, common course of action and the nature of 

relief prayed for is also same and similar and hence 

having regard to the facts and circumstances they intend 

to prefer this instant application jointly and accordingly 

they crave leave of the Hon'ble Tribunal under Rule 4(5) 

(a) of the Central Administrative Tribunal (Procedure) 

Rules, 1987. They also crave leave of the Hon'ble Tribunal 

and pray that they may be allowed to file this joint 

application and pursue the instant application redressal 

of their Common grievances, 

• 	 6.4 	That under the Central Government of various 

Orders, Memos, Circulars, the civilian employees serving 

in the Defence Department in Nagaland are eligible for 

certain benefits for involving risk of life alongwjth 

Armed Forces. These civilian employees are entitled to 

the benefits of H.R.A. (House Rent Allowances) as per 

Circular No. 11013/2/86E11(B) dated 23.9.86 issued by 

the Government of India, Ministry of Finance (Department 

of Expenditure), New Delhi 

Annexure-1 is the Photocopy of the Circular 

No. li 013/2/85-E_II(13) dated 23.9.86 issued 

by the Government of India. 

6.5 	That these civilian emp'oyees  are entitled th& 

benefits of H.R.A. (House Rent Allowances) at the rate of 

15% on the monthly salary and Addl. H.R.A. at the rate 

of 10% vide this Hon'ble Central Administrative Tribunal, 

Guwahati Bench Judgeent and Order dated 24. 9.1993 passed 

Contd...p/6 
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in OA. No, 30 of 1993. 

Annexure-2 is the photocppy of the Judgement 

and Order dated 24.9.1993 passed in OeA. NOe 

30 of 1993 by this Hon'ble Tribunal. 

6.6. 	That your applicants beg to state that Nágaland 

State is a B-Class City. The 4th Pay Commission also 

recommended that Nagaland as a whole is B-Class City 

and House Rent Allowance should be paid at the rate of 

B-Class Cities and the Hon'ble Supreme Court of India 

in Civil Appeal No. 2705/1991 also declared that Nagaland 

as B-Class city and the persons serving there are enti-

tled to get H.R.A. at the rate of B-Class Cities. 

Annexure-3 is the photocopy of the Hon'ble 

Supreme Court's Judgement and Order in Civil 

Appeal No. 2765/1991 0  

1k 

 

That your applicants beg to state that they 

are getting the H.R.A. at the rate of 15% but the 

additional H.R.A.at the rate of 10% of their pay is 

not given to the applicants. Although the applicants 

are entitled to get the additional 10% H.R.A. as per 

this Hon'ble Tribunal's Judgement passed in O.A. No. 30 

 

El 

of 1993. 

6.8 	
That your applicants further beg to state that 

this Hon'ble Tribunal in O.A. No. 30 of 1993 clearly 

mentioned that the Central Government Civilian Employees 

those who are posted in Nagaland are entitled to get 

Contd ... P/7 
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H.R.A. at the rate of B-Class cities as applicable 

and also additional H.R.A. at the rate of 10% of their 

pay. 

6.9 	That your applicants having failed to obtain 

the benefits mentioned above inspite of their repeated 

requests both oral and in writing. 

6.10 	That your applicants beg to state that they 

having fulfilled all the terms and conditions of H.R.A. 

as admissible to the Central Government employees serving 

in Nagaland, so they are entitled to get benefits of 

H.R.A. at the rate of B-Class Cities. 

7. 	Ground  

For that the applicants being similarly placed 

to the applicants in O.A. No. 30 of 1993, the 

same benefits ought to have been extended to 

the applicants. 

For that the applicants being civilian employees 

serving in Nagaland being attached with the 

Armed Forces are entitled to get financial 
the 

benefits above mentioned unddr/varjous Schemes, 

various letters and various Circulars etc. and 

also by various judgement and orders passed 

by this Hon ble Tribunal Tribunal and also by 

the Honblesupreme Court of India. 

±1±. 	
For that there is Jo justification in denying 

the said benefits granted to the applicants and 

the denial has resulted in violation of the 

Contd..,p/8 



_P 
IM 

Articles 14 & 16 of the Constitution of India 

and also other similarly si€uated employees 

already have been granted the said benefits. 

For that the applicants having fulfilled all 

the criterjes laid down in the aforesaid Memo-

randum towards granting. the H.R.A., the Respon-. 

dents cannot deny the same to the applicants 

without any jurisdiction, 

For that it has already been conclusively held 

by this Hon'ble Tribunal in other cases that 

the applicats are entitlea to the said benefits 

and thus the Respondents ought to have paid the 

said benefits to the applicants. 

For that it is settled proposition of law that 

when the same principle have been laid down in 

given cases, all other personnel who are simi-

larly situated should be granted the said 

benefits Without requiring them to approach in 

the Court of Law. 

For that the applicants have been denined the 

said benefits Without any principle is being 

heard. There is a violation of the principle of 

natural justice in dnial of the benefits to 

the applicants and accordingly proper reliefs 

are required to be granted to the applicants. 

For that the action of the Respondents are 

illegal, arbitrary and not sustainable in law. 

Coritd. . .P/9 
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B. 	Reliefs Sought for : 

Under the facts and circumstances narrated 

above it is prayed that the Hon'ble Tribunal may be 

pleased to direct the Respondents particularly the 

Area Manager, Canteen Stores Department, C.S.D. Depot, 

Army Supply Road, Dimapur, Nagaland, Respondent No. 4 

to pay - 

lid £ 

L1J. 

H.R.A. as per Circular No. 11013/2/86-E-II(B) 

issued by the Govt. of India, Ministry of 

Finance (Department of Expenditure), New Delhi, 

23rd September, 1986. 

H.R.L (House Rent Allowances) in terms of 

Judgement and Order passed in O.A. No. 30 of 

1993 by this Hon'ble Tribunal on 24.9.1993. 

H.R.A. (House Rent Allowances) in terms of 

Judgement and Order passed in Civil Appeal 

No. 2705/91 by the Hon'ble Supreme Court. 

To pay the costs of the case to the applicants. 

That any other relief or reliefs that may 

be entitled to the applicants. 

9. 	Details of Remedies Exhausted: 

That the applicants declare that they have 

availed of all the remedies available to them under 

service rules etc. 

Contd. . p/b 
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10 	Matters not pendin2 with any other C ourts etc. 

The applicants further declare that the matter 

regarding which the applicant has been filed is not 

pending before any other Court of Law or any Authority 

or any other Bench of the Tribunal. 

11, Pa7tticul ars Of the Bank 'Draft/I. P . O .  inre.j?ect 

fpication F. 

Number of I.PO, 	:01 3LiG1O 

Name of Issuing Post 	: 
Office 

1±1. 	Date of issue of I.P.O. : 

iv. 	P.O. at which payable : 

12 	Details of Index 

An Index in duplicate containing the details 

of the documents to be relief upon IS enclosed. 

13. 	List of enclosures 

As per Index. 

W 	a-,- VK 
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VERIFICATION 

I, 3r1 Nomal Chandra DaS, Ticket No. 3190, peon 

he Applicant No.1 serving under the Area Manager, Cantei 

stores Departhent, Area Depot, C..D., Dimapur, Nagaland 

do hereby verify that the statements contained from para - 

graphs .1 to 13 of the application are true to my knowledge, 

belief and I have not suDressed any material facts and I 

have been authorised to verify this Application on behalf 

of the other applicants. 

And, I sii this Verification on this 	IL-L day 

of 	 , 1996 at Guwahati. 

/Vomda et.- A 
DECLARANT 

- xx - 
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and 

(ii)Hiuse Ront AI1DW.-'nc2 - drisil.10 t" crr ")fldi,rl' 
Lflto23s7cin that c1ssif -'.o cit y /.irc1ssifi. 

in -'rcs jf 'r". 	jflir 	 0.1... 	:.1101/2/ 
06-L-I1(B) 	t'(.9.199) - cntr - i Govrrwnt 
oIosb311rt') Gr)us tb' C 1 	d '0' nd 	ri 
I of- ?J..No. IIO3/2'3eE.iI(E 	Ltci 	 f- 
Cntr - 1 Gvornnont er,p1oy: 	bo1:ninó Gr:u 

2. Othc,r terrs on1cDnditi - ns fr o: tssibthity '.'f cum--?:'Sz3tLflin 
1iu - -'f rt nt I rzio -cc:. -- tn inc- t 	in this V in i s try 'S ofic 
ic'r - n 4 ur. ot 	19.2.Z'7 n' 	 r-.: oin the 

• 3, Tho iers sT1TTk0 P tTiH1r 1.7.07. 
i'.. So far 35 	jrSonS sorv.rri in 	1nuin Au-h. 	ACC)uflts  
oc c1mc.rn2:, tho or - ors lsuo aft :r crisultiti n with ctr.11:r 

• ar.i /ujitr G6r..1 of Int!i., 
5inhz 

if '- C ILl 

JJ v 

a 
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EffflA ADMINISTRATIVE TR1UNAL 	 ; 

ç 1 c 
)r 	

Sri N.C, D8& 	
e.G 	PetitiDhr 

- 	

I 

.. 	 . 	1: .  .. , Urd,m 	1 g 4 :& (h0 	 000 Rpon; 
. 	.. 	

•('.Lt • 	• 	. 	 - 	-, 

. 	. 	: : 	
• 	.. : r 	 1UCE SHRI S H)UE VICE CHAIRMAN 

, :... • . 	• 	, 	 .. 	. 	
THC HOWDLE S 0  1. SANLiit MEMBER. (ADMf0). 

- 	 ., 	
. 	 • 	 . . 	 . 	 . 	 . 	 - 	 4. 

flr It Rvnn 
ii c  

. 	. 	 . 	
•: 	• 	 • 	 1i 

 

thR 0 aspandentp 	Mz. S. A11 SCGSC 

	

. 	. 

: 	• 	• 	 :- 	
;, 	 .. 	 . . . 	 .. ..., 	 .., 	 . . . 	2j93 g  • 	. 	 Learned cni for this . 	

,. 	0 	 • 
: 	

•!•; 	 •, • 	

0 	 P8et0 The 6ass has 
. 	 . 	 - 	 . 	.. 	. 	0. 

'S 	

.• 	bca ready for hearing,2  Learned r 	 . 	 0) . 	. 	 r. • 	. 	
0 couneel flr.H, Rahman for the 
1epplicants eubmite that the relief . 
sought for by the epplicants are  

ced by the judgment in OA 

: 1 o 2c/s 9  coCoO 1 44/88 
900 00154 	156/99 ahd Civil 

1 	 5 	Pea 1  No;e2705/ 	©f the Suprema 
.cot p 

: OJNo,42(G)/8g. Also heard 

• 	.5. 	 . 	irned Sr C0G 0 SC 0  Mr S. 

11 the eitythree(63) 

Ak- 

.1! • . 	. . 
	 \ 	 ,)J ' Department under the Ministry, of 

\ \ z Oafenve q  Government of Indie 

A.  t 	 poted at Dimapur Nagalanth They 
• 	. 	 are claiming H0use Rent Allowance 

(Hn) at the rate of 1 	for the 
• . . 	 S 	 9 p1od from Janry 1974.to 

9 December 1979and additional HRI% at 
. 5, 

S 	 the rate. of 	áf their pay and 

S 	 applicants are similar to the claim 

r 
VW 	

, made by the appliante of the cases 

referred to above uhare reliefs 
for HRA had been granted. The 

aUcants Leing similarly_8ii!d 

0 

	

	 and posted In Naga,nd are ent1tld 

HRA a liab1e to Central Government 

• 	 .1. 	. 	5;, 	 . 

S 	S 	5 	'' 	S• r• 	 S 	 - 

-S. 

•,. 	... 1 	•. 

5/ 
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t24993 I  

:Ernploy3POs9d ioL8C  

• 	: 	:----- The findings of thu'1b. 

referred judgments are (qua ei'.' 
I' 	

'.applicable,to the instant ca' 

The applicants are '  entitled to / 

LWJ.JI 8., ror the period 

they worked atbimapur Négaland, 

This application 18 8110weds  
The 'respofldents are directed to 

pay HRA to the applicants with' 

effect from January 1974 at the 

rates as per circulars/orders 
' from time to time 6  The respondents 

are directed to implement the 

directions of thj5 order in 
' respect of the arrear:HpA uithj 
: a period of 45 (fortyflvo) days, 

receipt of copy 

LU No , order as to rriQfø 

F' 
I... i 

"1 

1 	 - 	 - 	
' 	 I • 	\* 	 *., 	

Inform all Concerned with 

• \?c/j 	 Copy 
of this order for imolments_ 

I 	 , t I on - 

•'Sd/..So.Hque 
VICE CHAIRIIAN 

Registered ith A/ 	 Sd/_ 
IIt.I'I0tF1 	kADMNJ 

Memo .No,s%t' 	 Date 

Copy for information & 'flecessary action to I 

L..4'Thrl'N.C. Das, 9/0. 'Late S. Das, Preeldent, Canteen and Stnrea Deptt. 
Eruployaea,Lijo, Dimapur 8ranch, Nagaland.(AND 62 OTHERS). 

 The Secretary, Ministry of Defence, Govt. of India, New Delhi. 

 The General Manager,'Canteen & Stores Dspartmrt (Adlphl), 	119M.K. 
Rsad, eombay. 	 ' 	 a 

 The Oaputy General Manager, Personnel, Canteen & Storeg Department 
(Adalphj) 9  119 M.K. Road, bombay, 

 The Regional Manager, 	Canteen & Stores Departrnenf, 	Narenqi, 	Cuwahttf, P.O. Satqaon, Asaarn. 

 Th9 M2 nager q. Cantqqn & Sto95 Deperttnent, 	DFnapur, 	Nqlric-,, 
() Mr. 	N. Barueh, Advocate, 	Geajhat.j High Court, Guwhatj. 
(8) Mr. S. All, Sr.C.G.S.C., 	C.A.T., Guwahntj 	nch, 	Guwhtj. 

ol • _ 
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IU 'flit r)JPl1:i .J,jUUT Ui' XnI)IA 

IV1L ;'p,zLLpTi.: JUIII3JJI(.T1.J1 

t: 

CIViL A!i:. 	tb. '705 OF 1c1. 
40 

Uflj1) of. 1n11 	( Ut. 	 ... 	 i1i•) t 
- 

Shri.S.K.(toh ( 

t.; 	1 	U 	I' 	U 

Gr.oup 'c 	u.1 '•ii 	)lOye.'9 of Teleco' -u,iin 	-A t i (., t , n 

afll i'oiti1 1ct tn' rfl t '-'o:tod in tile 9 t3t -.! of 	"1p1 nd 

OppzO.ci)pi the Csnt:ri1 AW1ijInt •tiv 	Tr1hu111 	G.t.'h  

t ho Un I ri of In cli . to p 1 v t Ii 

tno HCUC(5 	 AllOz,Tc\)cp 	t thi' r't' 1)1) R'nin,;1b10 to 

tli 	OI)).Oit •.1 	O9t1 in 'L) 	c1'i ci. tinr,. Th0 lribunnl 

I.i.iO%IC1 t:I 	r.-' yI)r Jn 	tii, foilw:i 	I t.q'rnr 

t1iI( 
't,: .1 IL. 	I i 3ll0w:i1, 'i'I)O pp,Ci tor 	j 

• 

	

	 rhi1 i)' onti I'J to IbUnz -b 1erit A11ow(1n0 
a)p21ahie to Cfltrci lOvi i:i.nt cnp1oyc's 
QOEited in 'j11 CI3J5 .L Lieu which indiOc 

,C.- the c1a3ificiti n iLl & L.2. Th orcior 
con tnincc) in D, 01eetor 	i1p1 'a • 

	

	
lattQr &ited 30,10.61 (Mnjro A-i) In 
qirnclir,cl, 'rrcrc of thr ,  i11OZ?Jco wuntIn 
fro;i th', 10th of May 1980 rTha I tin pI d to 
C1)e J)C! tir.ner:t1ithlil a poriod of 120 days 
from 	.11te t'' rocoipt of this ordor. 

Thi apol by 'y of 	ec1;1 PnX bovo is by tho . 

Uncn of India ngcin.it the Judcj;ient of tho TdL&jn.,1 
The (,Jtj0,q in tho Lt - tf) of Hfli,id hvo not bon 

c1n'uJifjc1 drd n 9uch, the Qnner1 order pr. scr b ng 

• llQtj'ç Rent tdlo'',)r1c 	for liii: f rw t el,uj, 	of .1 ti 09 

• could not ba iu're 0pplic&,1 	to t:h Stot e of Uocjci:icJ. 

..1 t1(IQ Ufld(7 th',0 cireurnct:Ltn•ofl that t e PrIIdo;)t -of 

Qntd., 1,. 

va, 

re 



S. 

or 

-S 

.4 ',. 	 A.ititc':. 3 C 

all ordet 	 Jcuiu..r.y I), 196 	qrnn t:inç 

Iku t Her, t )\lIo .LIflCO to t ho 1' ( 'i' ltziff pontod In tho 

tit:o oC fl 	1n j, Thr' relovan t p.z t Of tile' 	iici 0 rdi?L 

tin uiiciot s. 

t1 	(iii) flon t I roo Qecom:norjntj.ocI on 
nca1 cirpovd hy th' 1ocal uttnini. ntz. 
I:ion, Tile P & 1' tff iii WITh w1vj are not 
provicic1 with re'nt free aeo.iur.o:ntio:', 
will, hot:cv('r 	(1r(n, IL I'.J\, in lieu thro f 
at the' rntc'.' a'riIs;;h1e in ''V clv'cl citir:i 
co(ito.tncd in col. I paro9tah I of the 
Miniatry of rin ¶lnce U.t. ho, )(2)-. 11(L)/ 

i :-?..(lat.od the 2nd 1'uit 106o, 

It: 	cle'tit from L. 	ordz quo tni a bo' C. thit tito 

p . L' 	 ,o&itid In th 	;t: 	',f Paq,31WIJ 3CQ 

(in IL!. (ltltl 	O ti.ii t I. ZeO sCQ011UI1()..tt.1U%i Ut p.13 the 	I tQL1llti Vt) 

to the' Hou;ii 	tunt: /\L!O•.•1llCu at the r itei ;i-pli 	i'lci Lii 

U' 	l::l'iJ.'l cJ.ii,.',. 	Ih'' L'1Ii111i.1i 	'LU - t ntiriton thlri 

i.Lctn i I i U i o Z;ti 	.,f IIt..5iL.iiJ Suz t I I a 	UC.) r..'-in 0J 

of lbune Jion  i /\llO.,.'nce to the' ci tion :ld.ch 

have been clajlfied 	j 'ii' -,.1oic. 

InitiL1y the 3Uno Ucnt 11io ancn wu b(,iritj ptid 

at the rate of 7 	par ccnt In the 3tate uf Magalmd 

waG increanod to 15 pot cent in the year N73, From 

197<) tile )buro Urn t: 1\1 1o.'jnco wni 1111n r cinccii t.' 

par cent. 1t lo not n oc ca'i y f o r u, to p in b tliti 

r.ito 02 thi Roucje' Ue'i t AlloA;.-inctj at vtioui nLjqcn 

h'p clu,im tho qu enti'.i for our n nide' r tion in 'iho the r 

r 	ion'in I 	) r' 	Ii t 	t: l(f1 10 t 11<) I 	I' 	flii t Al 101illiCO 

1)11 J)E0Vidl)( 	Ot 'h' Ciit:, 	çS.tl.ri hy t:h1 iVft CrIltral 

P tiy çoiiii :1 131..t1 	r Ol'O(ii(UtI1 	t I I I i w ii. ti '.tj 	.I) r.o X. CO( 	ii th 

oSft IromOct.be'r 1, 1906. 

Contd,.. 
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l) 

,\44 h.\U Ui... 3 oill *.d, 

it Ia not di utd that th Pr idnnti1 ordtr ,  

(1.3t(d Jiinuiry 0, 1962 in ti11 Opor3tivcl, 	o arn of the 

vi'w that th' tato of Rnqaland h'iving bocmn e4.tt'd to 

'ri' L;lfl; citio3 by the Prvt;i2ntia1 Ort the 

repC)fld(?fl' 	12() Ctltitll??1 to be ;)lid tho Hou. flent 

Al !owtri':c •t th' -  r.tr.r wtil •h h' v, b'en 	rcr'c1ilti',I for 

tho Central Govruiwnt er!ployeen pOatrd in 'ki' cliii 

citict;. .Yirieuently, t"Eet(fld(!fltfl atO entltleJ to e 

pi.d F$ou:'j 1on4 Alli 	at the rte which hin 

boon  p  rqncrlbod Iy 	 ru the lVth Cantr.i Py 	ruirsio' toeomeh- 

Ctt1'.flO f o r 	Claf3 n C1tief3. 

The Tribenal al1ot,cd the, p;lictitioii of the 

ondcnt on the Lollowizig roaons I 

"Tht it; fl'j (R.'pute that tho to.uner 11111L  

(lic I1ii1 	and iucnci.nçj .'rca) 	thf) prnicflt 
Njzii4rnd w..i c;ru;id*rod as n npecif.illy 'ifficu1t 
-iria for r ,.nLad a 	s;%I,KJttM. FUL tho 'urpo:10 of 
f...A. (vrxjont clioiicd the ci-te3 •'nd 

trn1t on th basis of th.i r popul.ittO ;it1 piid 
ktiqior allo wance in rnor populri dti,z, 
beeu; th rent etructure ii hiçjhor in such 
itie3. 3illce 11 aq)land, izan irrops ective the 	-.atiO:u 

of the enti re torritory, wu • Onfidnr'cl ai 3 

difficult ira from the - Oiflt of Vie,: at! vatli. 
hility of rrnted )ou", all 2 Ce P iloye; 
pot3td thorn either cot 	nt frac urto 

• 	 or whore ouch uarter CDU111 nut 1)3 ptOvi.ieâ 
by the Gve,rcunent, were çiven 	is-nt at the 
•ratr 	pli:tibl 	to 'Ii' CIi ' 	 Citl?D 	-hifi 
ni tuüti: n e.:u Linued frOm 1962. Th'r.tc of 
HUA fl!.y be rt1U ed with efflux of time. The 
only rca.'Dn for t2otriy c crin he that th 
)CCIU1 (a if! :• 1 ti 	hih C'( 1-3t (-O fro" 	62 
?OflWi tc1i hv-, iiflCO b(.-j. cunn lb L(tt(l. T'-i. n 
vrin 	cei vh]a hrçpr:n . ii th t ?u .tVC1CprtI) t 
uL the 	in (1utin. iho i'-.u:e ,Jto(:k 
nmy i'p rove to rJ ch on ext en t t Ii t r. en ted 
hcu e t 	 r3t0 :urr; r' ovni 	 1 f 
t:h.t %1d3 ttt' '3it;lj. - tI(), 1) t)\/nwtird EViIjI) 
•i [ 	IA 

 

ur oven iL !j (3;) 1" tr tU cn titiuci e 
.oul':l h;i:o bcc'ri lu - t:ified. In tili 
hc'-, v'c, thu 	1,o11d!t I 	ci'e uoluly  

e~A

Uon tcj, . . .P2fl 
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0th whit: 	tnt i ld 	i,t At 	ryUr , ) 	1 	i,t'h i 
lu 1U1 I Iii th 	Lo:1,tjjn,) p 	f)I)h 

iJ n ccc, no 	rfijic) 1. t 	1 vc'n for thn do witward 
rrv 1 3 10 a w' ii.ivc' no ot1r nitotuativo Iju t to 
1101I thnt tho revision c'ffctrcJ in c1rr71inco 
to till? bC Illr'l) t dt AI'XO re-.Aj i i zir'..i tr.ir y 

II.1 CiJinO t bt JU fl trim e3. No fur thor find 
t 1)1 t II "rO r (Ii no to tim ('0 rinu 1 f ndop t t'tl aft ,2r  010 
xv (LP2 IIUA 1 	i'y"t)le to t1 	Ceiitr''1 (VC tililuill t 

itpl.y 	riOgtqrj evpri In C1 	ific'd ilai.-rt. 
''rci i\ n<ur 	A-.7 it In 	ttut thL 

lJ,o: - n'o 15 fit a L1t rtt' i p nyfAh1m wthut 
proc:3uction of rent rocc'i't, It 	'peur 	to uri 
that the I!UA I ri paid by tim Central Govrnniit 
for co mp e n na tinç Oil C1t1p1..yl.O On 	C'.OUt1 t 0 L i u 
ronic1cntil ncwrrno(1t:(;i) in tii pinco of 
poeting izi iiot uhou to hvo  unergoiio any 
irprovornt 	In the ittt1 - e'r of 	kttx civ•iiibi.i.ty 
and rnnt of hi tccl a ou!'ot1on any ltorntlois 
of Ulo rtr,  of H'A vil rcui.in nrhi t t az y ;nd 

unJutifiod. in tht vi' of the ji ntter, 	o 
ijl 	711nncj to 3 1101 tIi 	ip1.'i1tc.itI ;n, 

	

Uc rcn no in Li zinity In th 	dçncn t a r t?ld 

Tribunal un'Joc • !'o. :: n mo with th! rcnhiiç 

i
~ l fld tiie C011C31 1il . mi n r.ichrrd tll'rp1,i. "o nm, )Vi 

oI thri vi.•e'i Ul .-At the 'Imibnri1 }rn not Ju jtl f I id In 

::g thin tin j a a Irn or I hu ;o rii  t Al to t;h a 
• "1 

•2Pr'Qnlrfltn f ru ,n Ma 	10 0  191), T!ir rr'norl 	, 	iry 

CII ti tinci to tho 	rair only si th e Ccct fro,:i U tubc 

1, 1906 'hen the reco:t:'r,iintit:n 	of ti lc  IV th 2'- I! tr1l 

Poy Conrnii'r '•nro rnforc-'t1, ' 	('1itrt 	or.d!n(jly 
....... ..... 

nn1 modify tho o rl•j t of ITho Tr i)jri 1 to th;'tt c'' tc'i: t. 

Thc' appl in tl1c?rr'for, dIn • , jr'd of. No 

( 1SU1dI1) 	Iiiçh ) J 

( 11 .1 1 . 	K:tt1jj:i1) 	J. 

tl:y  

-p. 


